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the work of detection and removal of such
encroachments is a continuing process.

IV. Delhi Administration.

Additional District Magistrate, Delhi has
reported 466 cases of encroachments on Gaon
Sabha Lands from Alipur, Punjabi Bagh,
KhanjwaCa, Shahdara and Najafgarh, Blocks.

(b) Yes, Sir. Action is initiated against the
offenders under relevant provision of Delhi
Development Act and Municipal Laws, the
Public Premises (Eviction of Unauthorised
Occupants) Act, and the relevant Revenue
Laws.
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Amendment in U.G.C. Act to check FAKE

Universities
*164. SHRI GHUFRAN AZAM : Will the
Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state :

(a) whether Government's attention has
been drawn to the newsitem captioned
"U.G.C, fails to check fake varsity menace"
which appeared in the 'Indian Express' of the
23rd November, 1992.

(b) whether the University Grants Com-
mission has recommended to Government to
make amendments in the Section 24 of the
U.G.C. Act;

(c) whether Government propose to make
amendments in the said Act; and

(d) if so, the details thereof

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH) (a) to (d) Yes, Sir.
Government has already introduced an
amendment to UGC Act, 1956 in Rajya
Sabha in December, 1991. The amend
ment Bill provides for enhanced punitive
provision in Section 24 for violating provi
sions of Sections 22 and 23 of the Act.

Misure of Power of Attorney in Delhi

*168. SHRI SHIV PRATAP MISHRA :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Government
are aware that some unscrupulous persons are
executing general power of attorney
authorising the attorney to mortgage/sell
property in Delhi on the basis of such
documents which do not confer any legal title
to the property; and

(b) if so, the details thereof and what
action Government propose to take in this
regard.

THE MINISTER OF URBAN DEVE
LOPMENT (SHRIMATI SHEILA
KAUL) : (a) It is reported by Delhi Ad-
ministration that transfer of leasehold im-
movable properties in Delhi to take place
through Power of Attorney.



